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Central Administrative Tribunal

Pr;ncipal Bench

-~ " New Delhi

o 6A-2419[§57‘?f‘f

.

Shamlal
“Kamlesh
Jamuna - -
Amarlal
P.Kumar

Laxmi Devi

Chaman
Hiralal
Ashok Kumar
Jagdish
Karamvir
Suman
Jasbir
Madanlal
Geeta

Kaj Kumar
Sunil Kumar

Dinesh Kumar

(all applicants c/o Income Tax Offics
Mayur Bhawan,(C.1.T.), Connaught

Place, New Delhi).

(By Shri Naresh Kaushik, Advocate)

Versus
. ]

Unjon of India through

.Secretary,

Ministry of Finance,
(Department of Rgvenue),
Central Board of Direct Taxes,
New Delhi,

The Chief Commissioner of
Income=-Tax, Delhi,
Centra1 Revenus Building,
I.P.Eotat. 5

New Delhi,

(By Shri V.P.Uppal,Advocate)

Adigs, Member (A)

" Neu Delhi, this the 16th day of December,1996

" Hon'ble Shri SR, -
:-gHon'ble Snt Lakshmi Suaminathan, Hember (J)

.eoldpplicants _

essREgpondsents

Contd.ee .2p/'




By Hon'ble Mr. S. R. Adige, Member (R) — | ]

hri Onkat.- 81ngh Feel T
'11/24, Lady Hardf g Hospital, S _
o Stafe Quartera, Panchkuian Road, S ' e
© Pshargandyiio - o '~ A
ﬁ‘”;.Neu Delhi. e ’ ' '

3. Ved Prakash s/o.m’

Shri Juttar Singh, ,

r/o village Dadri. P.0.0adri, ' _

Distt, Ghaziabad,Uttar Pradesh, A ST
(By Shri A, K. Bharduaj Advocate) | " eesApplicants

Co Versus

1. Union of India through
the Secretary,
Finistry of Finance,
(Department of Revenue)
Central Board of Direct Taxes,
. New Delhi,

2, The Chief Cbmmissibner of Income Tax,
- Central Revenue Building, '
New Delhi,

3. The Income Tax Officer (Welfars),
Central Revenue Building,

New Delhi, eeRespondents
(By Shri V.P.Uppal ,Advocate)

§

0 RDER_(@al) | o

Since both the O0.As involve similar question
of law, the same are being disposed of.by a common
order, 4
2. Heard the learned counselllppearing for the
parties,

3.: Leérned counsel apbearing for the partiss are
agreed that both the aforesaid 0.As may be disposed
of uithla dfr.ctibn to iho roopA;AEnf‘-;ﬁat aubjict

“to availability of uork, they ohould consider ro-

cngaging of. cpplicanto, in -ecordanco uith the rulaa &



ctatuslngularlsation 1n écccdanco uith lau.

Se Inteth ordora pasaed in o0 Ne, 2419/95 are vacated,

6. Goth the Gl i,e. 0A.2419/95 and BA.74/96 are
disposed of as aferesaid, No costsf

e v ——— -
—_ _ T T T Ay e
—— e e — o

(Snt. Lakshni Swaminathan) (SR Aoige)

Member (3) Rember (&)

/nef




